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IN THE CENTRAL ACRMINISTRATIVE TRIBUNAL . 4
PRINCIPAL BENGH| NEW DELHI,

; . \
04,1161 /88 : - - Date of Decision: de—5. 93
Shri Bsluent Singh A Applicant
Versus

Union of India and others Respondents

Shri V,P. Shearma, " Cogunsel. for the applicent.
Shri 0.P. Kshatriya, Counsel for the réspondents
CORAM:

" The Hon. Member(3) Shri-C.J. ROY,"

‘The Hon. Member(A) Shri B.K: SINGH,

JUDGEMENT

(delivered by Hon.Member(J) Shri C.J. ROY)

This GA 1161/88 filed by the spplicant Shri Balwent Singh

wes heard along with the 0A,1120/88 anc 1158/88 filed by

L

- Shri Abdul Rszzk and others ancd Shri Ram Kishan respectivsly,
since & common interest wes involved and entitled for the same
relief arising out of the seme ceuse of action, N

2, We have heard the learned counsel far both parties and

]

w

pérused the documents on record. e sre satisfied that this -
cese is also of similar neture as of OA 1120/88-Abdul Razsk and
oéhers. The pleaaings gre slso same, For the discussions and
reasons given in this cese, since it is a selection post,daclared
subsequent to the IU.Pax{Commission came into effect in 1.1.1936,
" the epplicents appeared;in-th@ Selection'test called Foribut
could not guelify. - Ue Qere‘not satisfied with the argument of

-

the learned counsel for the applicent in 8A 1120/88 and dismissed
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-
he case as devcid of merit, The same judgsment in 0OA 1120/88
/
. e s : ,
epplies to this case elsc &s this cesse also on perusal dces not

have eny merit for our interferance, Hence we dismiss this OA

with no order as to costs,
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(B.,K. SINGH) (c.3/ rRoY) Sa/;; |
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